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[Shri Surjit Singh Barnala]
where the sugar industry has felt that 
w ithin the present price parameters it 
would not be econom ic for  them to 
continue to pay the same cane prices 
to the grow ers as they had agreed to 
initially. In addition, bMause of the 
expected large production this year 
and the carryover from  last year the 
sugar industry w^s also feeling severe­
ly the burden o f having to carry subs­
tantially larger stocks than last year. 
It thus became necessary to ensure 
that as much as possible o f the addi­
tional production o f cane this year 
was absorbed to avoid loss to the pro­
ducers. The Government have taken 
note of these changed circumstances 
and keeping in mind the need to ensure 
a remunerative price to the cane pro­
ducer and at the same tinr.e to enable 
the industry to function in a viable 
manner, have evolved new elements 
o f  sugar policy which are as follow s:—

I. The weighted average ex-faclory 
price for levy sugar on an all-India 
basis shall be fixed at Rs. 187.50 per 
qtl. The prices applicable for the 
different zones w ill be worked out 
and notified separately. These prices 
w ill take effect from  1st March,
1978.

II. Consequent on the fixation c f  
the ex-factory prices (or levy sugar, 
the retail price o f levy sugar to the 
consum er would have had to be 
raised from  the present level o f 
Rs. 2.15 per kg. to Rs. 2.35 per kg. 
However, this price would be kept 
at Rs. 2.30 per kg.

n i. Excise rebate will be given to 
encourage the factories to continue 
late crushing beyond 30th April, 1978 
to absorb as much o f the ad'^itional 
cane production as possible this year. 
Details o f the scheme w ill be an­
nounced shortly,

IV. Exj>ort o f 6.5 lakh tonnes o f 
sugar (which is the quota in effect 
for  1977-78 under the International 
Sugar Agreement) will be permitted. 
This ^ ill help the sugar factories by 
redu o ig the stocks which they will 

otherw ise have had to  carry.
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V, Since with the additional pro* 
ducrtion the factories will have to 
carry larger stocks than last year, 
arrangements will be inade to suit­
ably Increase the credit limit o f the 
factories to cover the additional 
credit needs.

2. Government have taken these de­
cisions in order to help to make the in­
dustry function in a viable m arner and 
to ensure that the cane growers con­
tinue to get the same price, that they 
have been getting. Government will 
also take steps to ensure that the 
prices o f levy-free sugar In the open 
market are allowed to rule at the desir­
ed level. With all these steps and 
with the fixation o f the ex-factory 
prices for levy sugar as announced. 
Government expect the ^.^ctorles to do 
their part by continuing to pay to 
the cane growers the same prices as 
were agreed to initially and m aximis­
ing the drawal o f cane by extending 
the crushing season.

13.10 hrs.

STATEMENT RE. SANCTICM OF AN 
ADDITIONAL INSTALMENT OF 
DEARNESS ALLOW ANCE TO CENT­

RAL OOVERNME2^T EMPLOYEES

MR. SPEAKER: The Finance Minis­
ter.

SHRI JYOTIRM OY BOSU v Diamond 
H arbour): On a point o f order. Sir, I 
have written to you stating that they 
have given it to the press first. It is 
bypassing the House. The House is in 
session. They should not treat the 
House like this.

MR. SPEAKER: This matter has
been decided by the Speaker much 
earlier. He has com e to the conclusion 
that It is improper to Issue a statement 
to the press first, but It does 
amount to a breach o f privilege,

SHRI JYOTIRM OY BOSU: I am only 
aaying that they should not treat tĥ  
Parliament casually. 1 welcome
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decision. But they should not bypass 
the House by going to the press first.

THE MINISTER OF FINANCE 
CSHRI H. M. PATEL): This statement 
has not been given to ths press. Kind­
ly listen to the statement and then you 
will understand.

Hon. Members will recollect that the 
Third Pay Conunission had recom­
mended to Government a form ula ac­
cording to which increases in D.A, to 
Central Government employees \Nere 
to be given at specific percentage rates 
for every 8 point increase beyond 200 
points in the 12-monthly average of the 
All India Consumer Price Index for 
industrial workers (1960-100). Nine 
instalments of Dearness Allowance 
werfc sanctioned according to this 
formula from time to time till the 
average index had reached 272 points. 
The Third Pay Commission had fur­
ther recommended that when the rv-e- 
rage index crossed 272 points, govern­
ment should review the position and 
decide whether the DA scheme should 
be extended further or whether the 
pay-scales themselves should be revis­
ed. A fter the average index figure 
crossed 272 points. Government allow­
ed. on an ad hoc basis, suitable in­
creases in dearness allowance to miti­
gate the hardship caused to the em­
ployees. Five additional instalments 
of dearness allowance were allowed by 
Government to cover the index ave­
rage of 312 points.

The 12-monthly average index cros­
sed 320 points at the end of December,
1977. Government have given careful 
consideration to the matter and have 
decided to sanction an additional (6th) 
instalment of dearness allowance to 
Central Government employees with 
effect from  1-1-1978. This additional 
instalment would impose an additional 
burden of Rs. 50 crores in a full year.

While agreeing to sandion an addi­
tional D.A. instalment, in keeping with 
the practice so far followed, the form 
and manner in which the instalment 
should be paid Is a matter which Gov-
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ernment proposes to discuss with the 
Staff side o f the National Council of 
the JCM.

SHRI JYOTIRM OY BOSU: How do 
I understand that it was not given t® 
the press first?

MR. SPEAKER; He has said that he 
has not given it to the press. The 
House stands adjourned till 2.15 P.M.

13.1^ tars.

The Lok Sabha adjourned for Lunch  
till fifteen  minutes past F'jurteen of 

the Clock.

The Lok Sabha reassem bled a fter  
Lujich at eighteen minutes past Four­

teen of the Clock.

[ M r .  D e p u t y - S p e a k e r  i n  the Chairl

MATER UNDER RULE 377

R e p o r t e d  S u p p L Y  R a p e s e e d  o i l  f o r  
R E F L L IN C  t o  T W O  B L A C K -L IS T E D  F IR M S

MR. DEPUTY-SPEAKER: Matters
under rule 377. Dr. Laxminarayan 
Pandeya.
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